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SHRI RAVI SHANKAR PRASAD: Sir, he is wearing a coloured T%HT today.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, when our good friend is

speaking, I cannot disturb her. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have notices of others. ...(Interruptions)... Every

second is important. Please go ahead.
Need to take steps to revive the Hindustan Shipyard Limited

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, in Visakhapatnam, the
Hindustan Shipyard is one of the biggest and the most prestigious ship-making company.
Actually, when it was engaged in major and significant ship-building, ship repairs,
subramines reflecting establishment with high technology, the Ministry of Defence thought
of taking away ports from the Ministry of Shipping so that they could give more business
and more orders and make the shipyard more stronger. But, unfortunately, in reality you
need capacity. The Indian Navy wants to have 180 to 200 warships in the next five years.
There is a vast opportunity for partnering with Navy's ship-building programme. But,
unfortunately, this Undertaking is starving for work orders. I must say that, today, less
than 50 per cent of its capacity is being utilized. It has got a capacity of work orders worth
¥ 5,000 crores. But today it has work orders only worth ¥ 300 crores. We have taken the
Hindustan Shipyard Ltd. from the Ministry of Shipping. It can handle the work orders
worth ¥ 5,000 crores; whereas, at present, it has got the work orders only worth I 500
crores. It needs orders from the Indian Navy worth ¥ 350 crores. It needs patrol vessels. It
needs training ships. Lastly, I request approval of the proposal for ¥ 757 crores; financial
restructuring for improving the financial position of the Hindustan Shipyard. Without any
cash flow from the Government of India. ...(Interruptions)... Otherwise, 5,000 workers

will become unemployed. It is a very serious matter. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with what my
colleague, Dr. T. Subbarami Reddy, has said. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You can only associate. That's all. ... (Interruptions)...
Shri Basawaraj Patil. ...(Interruptions)... Nothing else will go on record.

...(Interruptions)...

Admission in Medical College to Chakma students under Mizoram

State quota
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SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with what the

hon. Member, Shri Basawaraj Patil, has said.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself with

what the hon. Member, Shri Basawaraj Patil, has said.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I also associate myself with what the

hon. Member, Shri Baswaraj Patil, has said.
Government's move to privatise Indian Railways in phases

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I rise to voice my opposition

and also draw the attention of the House to the destructive and disastrous move by the



